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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

C.P.No.J97/2004 in
O.A.NO.1292/2004

New Delhi, this the dav or Jujv. /00<+

HON BLE SHRI JUSTICE V.S. L;
HON BLE SHRI R. K. UPADHYAYA. MEMBER (A.)

Narendra Sirigh S Ors..
(As Dei" tiie memo, of Darties,'..

(Bv Advocate. Sh. K.C.Mittal)

Ver sus

1. Shri Anil Baiial
Union Home Secretary
Mini'^-trv of Home Affairs
Central Sectt.. North Block
Hew Delhi

2. Shri K.K.Paul
Co mmi s s i o ne r o f Police
Po 1 i c:e Head Qu. a r t e r s
I, P.. Ex ten sion
I.T.O.» New Delhi.

3. Shri R.P-, Singh
Joint C: o rn mi s s i o ne r- o t Po 1 i c
Es t a b 1 i s hin e n t ( Es 11)
po1ice Head Quarter»
I. P., Extension
I, T.0,.New Del hi,

4. S^l r i P •- Eia s s

Dv. Commissioner of Police
3rd Battalion D.A,. P..

5,

6 .

•:P

Shri L . S, Sandhu.
Dv. Commissioner of Police
<^th Battalion D.A.P =

Shri P.Dass

DV, Commi ss i oner of Po1ice
6th Battalion D. A.P..

A D D1 i c a n t s

7. Shri David Lai Rilsalga
fiv. Commissiorier of Police .
?th Battalion D. A. P. >-ResDondents

(Bv Advocate; Sh, Aiesh tuthra )
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Justice V.S. Aggarwal;-

ADPlicants Dle£>d that thev had filed OA

,za2;,nn.,. Theiein th« ooerationof the impugned

order ot the alleged recatrlatlon had been staved. It



J.

has been asserted that all the aDnlicarits in the above

said OA are etititled to continue on duty. Out of the

8 3 a DD1 i c a n t s. 5 o o n s tables i n 31" d Ba 11a 1 i o n . 1

constable in 4th Battalioru 20 constables in 6th

Battalion and 12 constables in 7th Battaliori have not

been oaid tfieir salaries and not allowed to discharge

their duties while oti'iers have been allowed to

continue.

;ls It is further asserted that resDondents

are adootina the .oolicv of Dick and choose and the^

have been deliberately flouting arid disobeving the

o r d e i• s o f t l"i e Co u r* t.. T h e a p ri 1 i c a n t s hi a v e n >t

deposited the belongings in Delhi Police.

3. Notice I'lad beeri issued and i ri the reolv

filed bv ResDoridents 2 and 3. it has been ass.ertod

that most of the aoDlicants in tlie OA stood relieved

Drier to the issue of the interim order. In cases

where the impugned order-^ had not been effected bv the

time of service of the interim orders, those Dersof'is

have beef: allowed to ':'oritinue. Thei e miav be instances

where after having beeri relieved, some of the

deouta ti on i sts have been lat.er allowed to corrtiriue 'sn

a m i D1 a c; e d i n t e r d r e t a t i o n o f the i n t e r' i. m o r d e r- s

Those ijersons who have been i elieved are not entitled

to the salary.

H. After hearing the oarties counsel, we are

of the on if! ion that i ii the anrjiication itself. the

names of the oersons who have not been oaid their

salary or wi'io iiave beet! relieved iri violation of the

directions of this Tribunal, after the order was
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issued, have not specifically been mentioned. Only

certairi Battalion names and number of Constables have

been given. Specific a11egations shou1d have been

made before specific reply should be called and

conclusions arrived at. Therefore, as for present,

keeoing in view the vague assertions, rule nisi is

discharged with liberty to the aoplicants. if so

advised, to file a oroper appl icatioriC.P. is

accordingly dismi ssed.

( R. KU Da d |-i y a y a ) ( V. S. Ag g a r-- wa 1 )
Me iTi b er { A i C ti a i r' fna n

/NSN/


